
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT NYDERABAD. 

O.A. 123/91. 	 Ot, of Decision : 8.6.94. 

S.N.K. uiswariatha Rao 	 .. applicant. 

\Js 

Union of Irr.Jia, rep, by 
its General Manager, 
SC Rly, Rail Nilayam, 
S cc un derab ad 

Divisional Railway 1anager, 
Metre Guage, Hyderaba4DiA5iOt%, 
SC Rly, Secunderabad, 	 •. Respondents. 

Counsel for the Applicant : Mr. T. laxminarayafla 

Counsel for the R9spondents : Mr. N,V,Ramana, Addi, CCSC. 

C DRAM: 

THE HOWBIF SHRI  JUSTICE V. NEELADRI RAD : VICE DAIRflAN 

THE HDNSBLESHRI A. RANGARAJAN : MEMBER (ADMN,) 
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OA 123/91 

JUDGE ME NT 

j AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO1 

VICE-CHAIRMAN ) 

Heard Shri T. Laxminarayafla, learned 

counsel for the applicant and also Shri N.V. 

Ramana, learned standing counsel for the Res- 

pondents. 

This OA is filed praying for quashing 

proceeding No. 104/Mech.cad.re/1989  dated 7-11-89 

by holding it as illegal, arbitrary and violative 

of articles 14 16 & 311 of the Constitution 

of India and for a consequential declaration 

that the applicant is entitled to continue as a 

Liaison Inspector in Luba Oil Filer plant with 

all consequential benefits. /[Shri Laxminarayana, 

learned counsel for the applicant submitted that 

as the applicant tjot some relief during the 

pendency of this application, this OA is not 

pressed. 

Accordingly, this OA is dismissed. No costs. 

(R. RMGARAJAN) 
Member (Admn.) 

(v. NEELADRI MO) 
Vice_Chai1an 

Dated the 8th June 
open court dictation 

leputy Registrar(J)CC 

T 	
NS 

o  
The General Manager, S.C.R1Y, 
Union of India, RailnilaYaXtte secunderabad. 

2. The 
DSVirSiOfl8l Rgilway Manager. Metre Guage, 

ra Hyaead DivisiOn, 5.C.R1Y, secunderabad. 
CAT 

One copy to Mr.T.L5hm1taYTht Athocate, 	
.flYd. 

One copy to 
Mr.N.V.RTat Addl.WSCSAT.tYth 

One copY 
to LiaY CAT.hYd. 

,One spare COPY. 
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IN THE CEIITFUL ADIJNISTPATIVE TRIBUNZ.L 
i-IYDEMBAD BENCH AT HYDERJ7.3.AD.  

THE FION'ELE NROJUSTICE V.NEELADRI RAO 
VICE CIIAIR1vN 

AN: 

TEE HON'flLE MR.A.B.: RTEI : MEN2ER(z) 

AN 

THE NON' 2LE MR.7.C!-IANDRASEI:15R REDDY 

I 	E19ER(JUDL) 

THE EOrVBLE 	 : iiENBER(..) 

Dated: - , —1994, 

dEN?; 

No. 

O.A.No. 

T.A,No. 	 (w•p, 

Admi4ted and Interim Directions 
Iss ue. 

AIlcMe 

Disposeof with directions 

Dismissed. 

Dismisseds withdrawn 

Dismissed /Eor default. 

Rejected/clrdered 

No order as to Costs. 

AN 

H. 


